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Neu C^lhi; this the " day of

HON'BLE MRls.RrADIGE'--\;iCE CHAIRMAN (A).

HO N * BLE OR . AvVE DAUALLI ,ME[vi BER (D)

Dr.' S.'C.^Yada\/^i
S/o Sh.Dai Singh Yada\/^-
R/o 17, Shiu Nagar, lURI Road,
Izatnagar, Bare illy (UP). :
and uorking as Scientist(Sr.'Scale),
Division of 'parasitology
IVRI Izatnagar',
under I CAR ••••

,^2001

Applicant,!

(By Advocates Shri S.S.Teuari)-?

ye r bu s

T,^ Indian Council of Agricultural Research,
through
Director General',^ ICAR,
Krishi Bhauan,

Neu Delhi',"!

Re sponden ts.

2^! Dire ctor, lyRI,
Izatnagar,.
Bare illy (UP)'

(By Advocate: Shri B.S.Mor)

' order

S^,RvAdiqe','yc(A)s

Applicant impugns respondents' Memo dated 18,'2,97

(Annexure»A) lejecting his request for counting of his

past service for placement in the scale of Rs,'3700-5700

u.'eVf,- Sep tan her, 1994 ',1

2,' Applicant had uorked as a Or,'Scientist in a

Research Project in Raja Baluant Singh College,Agra

in the grade of Rs,700-1600 from 7,'9,81 to 26,2,8 6,' He

joined ttP lyRI services on 27,!2,B6 as Scientist in the

scale of Rs,'2200 - 400 0 through direct recruitment,' The

Recruitment Rules provide for 8 years' regular service

in the pay scale of PsV!2200-.4000 for being considered

for placement in Senior Scale of fe,'3D00-5000,' Three

years' relaxation uia s given to those uho possessed
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Ph.D degree. As applicant uas having Ph.D ̂ gree, he

uas promoted in Senior scale of Rs, 3000-5000 u.'e.ify

27,i2.^'9l Upon e>q3iry of five years.' For the purpose of

further promotion to Scientist (Selection Grade)/ Senior

Scientist in the scale of R3i)3700-5700V the respondents

have stated in para 2 of their reply uhich has not been

e>qDressly denied in the corresponding para of applicant's

rejoinder that applicant uould become eligible only

after 8 years servic© in scale of Rs;!30 00- 5 0 0 0/- i.e.! on

27/2/99.

'S.'" In the grounds taken in the OA it is contended that

respondents had adopted the UCG package vide order

dated 9,^3/8 9, they are duty bound to adhere to all, the

instructions issued by the UGC pertaining to counting

of past service for purpose of Senior scale/sele ction grade

In this connection emphasis has been placed on the

contents of UGC's letters dated 29,i;'90 and 21/11/90

(Annexure-D colly) ...uhi ch^^i t is con tended ̂ responcPnts

are bound to follou/

4/ Ue have considered these contentions carefully/

5/ As pointed out by reqaondents in their reply^

ICAR is a society registered under the Societies

Registration Act having its oun rules/ byelaus# By virtue

of uhich specific rules have been framed relating to

service conditions o f i ts scientists/ para 16 of letter

dated 9/3/8 9 no doubt refers to the adoption of tJSG

pay package by ICAR but goes on to add the scheme

of assessment/ recruitments etc.' stood modified u.e,if/

1,'1.86 and comprehensive instructions in this regard

would be issued shortly/ By ICAR subsequent letter dated

28.10.'91 (Annexure-C) Comprehensive Scheme for Career

Advancement by/ithe^ Scientists of ICAR uBs formulated
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uhich j" as pointed out by respondents, does Vnj't provide

for counting of past service rendered by a person in other

organisationi^p rior to assignm en t under ICAR^for placement

in a particular scale^l

6, In so far as UGC's letters dated 29,^,'90 and

are concerned, they relaip to counting of

previous service for placsnent in senior scale/selection

grade as a Lecturer in a. University/College coming

uithin UGC jurisdiction,' It is not applicant's case that

his appointment as a Scientist in lURI uas an appointment

as a Lectufflr^and hence manifestly the aforesaid letters
29<i^1-,i90 and 21",111,t90 do not advance applicant's claim^it

7,' During hearing applicant's counsel also relied

upon the reply filed on behalf of respondents in

OA No,'565/9o Uelfare Association of Young Agricultural

Research Scientists of India and Anr, Ms, ICAR & Ors.

uherein reference has been made to the Career Advancement

Scheme dated 28,i0v91 for ICAR Scientists uhich is stated

to be based on Career Advacement Policy of UGC,^

8, As pointed out by respondents in their|reply,uhile

no doubt ICAR have adopted UGC pay package, it has draun

up its oun career Advancement Schane vide letter dated

28,10,'91 to suit its oun requirem en tsil Respondsnts hav/e

pointed out that iCAR's Scientists uere involved in

research work and extention activities uhereas in

uni versi tSf'jsy Stan under UGC^teachers are basically

involved in teaching uorkii Designation and na-bjre of

duties for incumbenoS of both the systems are quite
atuidifferent^jso some changes uere necessary in UGC system

to suit the ICAR system^' ̂ nd ICAR is not bound to follou

each and every part of UGC systan Under the circunstan

unless the applicant can establish that ICAR uas bound to

foUou the UGC's Career Aduanoanent Scheme in toto , uhich
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in the present cese before us applicant has failed to

establish^ the reference to UGC*s Career Advancement

police in ICAR^s reply affidavit to OA f\!o,-565/90, does

not advance the applicant's case iin the present case^

9.' During the course of hearingV applicant's counsl

also invited our attention to ICAR's letter dated 8,'3.'90,

a copy of uhich has been taken on record, regarding

introduction of revised pay scales for ARS scientists

under ICAR uhich inter alia refers to cases of Dr®' Sushil

Kumar & Ors,' uho uorked in different organisations before

joining the ICAR»' That letter actually deals uith the

gap period involved in terms of journey time taken by

them for taking up appdntnent at dif feren t pla ces under

different o rgani sationsV The personal information (Schedule \J

of the faiculty Members of the University lURI has also

been annexed uith that letter but the contents of those

documents are not sufficient to satisfy us that applicant

is entitled to count his past service in RBS CollegeVAgra

for placement in scale of Rs."3700- 5 7 00/- u.'e.if.^ S^tember,

19 94.-

\

10',1 Applicant's counsel has also referred to certain

internal no tings in the relevant file maintained by

respondsnts dealing uith applicant's case which ue have

perused but in the absence of any clear rule or instruction

compelling respondents to count the past service rendered

by applicant in RBS College,Agra touards placement in

the scale of Rs^'3700 - 5700/- u.s^f.j Sep tember, 1 994, ue find

no good reason to interfere uith the impugned order

dated 18 ,'2.-ST.'
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11,' The OA is dienissed.- No costs;?

k-

( DR.A..\yEDA\/ALLI )
riEPlBER (O)

y  V

(S.R.AOIGE i
UICE CHAIRnAN(A)
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